
cm 10 0
/ 

Serial 
No of Date of 
Order I Order 

Order with Signature 

Office ncte as to 
action (. if any) 
taken on oderw 

  

.2.20 Learned counsel for the 	I 

petitioner and Ass•iates are absent, 	 - 

n0V any request has 	been made On 	 r' 
their behalf seeking adjournment. This 

is a 1995 matter where pleadings have 
I 	A 

been completed lOng acj0. In viw of thi 

it is not oossjhie to adj ourn the matt6 17127 415- 

any further. e have, therefore, heard 

-Shri S.E.Jena, learned Addl.5tanding 

Counsel for the respondents and peruSed 

the records. 

o 

ZickY 
jQ 

For the purpose cd consideri-' 

this O.A. it is not necessary to go into 	fr\- 
'V 

too many fts of this case. From the 

a~_,plication it 10 seen that the applican 

has asked for quashing the appointmt L ei c j4 
I 	IAJ\V' 

of selected candidate Shri P.a1]ei. 

The applicant has not irnplcaded Shri Pal ei 

as Respondent even though he has mention d 
tl) 

in his application that Shri PalJei has 

been appointed to that post and SeeS 
L 

qashinc his ap )O1fltflEit. PS the applicart 

b 	not made Shri P -al)el as itespOndrnt 

who is a necessary party in this  

in his LPSCflCC thc praer of the aP1icar , 

; 
to quash theappointment of Shri Pallei 

is not maintain1e. In view of this, 

this prajer is rejected and cOnsequentl 

REGISTRAR 

In this O.A. the petiticner 

has prayed for cuashing the appointment 

of Shri PaIaflaV Palici to the post of  

Raihati, and has also praye 

for dix.ection to the departmental autho-

rities to appOint him to that post. 

Respondents have filed their counter 

Opposing the prayer of the applicant. 

Applicant has not filed afly rejoinder. 
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.JIE Cj)l1Cflt. t 	•.int hire 
in place of Shri Pal] ci is alsO vci OF 

rerit 	the same is dismissed, 

in the result, appljcoLjrJn j 

but withoutny order as to costs. 
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